
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

IN

ORIGINAL APPLICATION NO. 100/2021

Petitioner : Tribunal on its own motion Suo Motu based on
the News item published in The Hindu
Newspaper, Chennai Edition Dt. 09.04.2021,
“ Dumping of garbage foiled near Anamalai,
trucks Seized”.

Versus

Respondent(s) : Chief Secretary to Govt. of Tamil Nadu , &
Others
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Dated this the 28st day of July 2021

Rema Smrithi, Advocate
ADDITIONAL STANDING COUNSEL FOR THE RESPONDENT
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                                Telephone No : 0487 - 2963939                                                                                E-mail: kspcbtsr@gmail.com     
                  

           KERALA STATE POLLUTION CONTROL BOARD 
          Majest ic Square,  3

r d
 Floor,  Paravattani ,  Ollukkara P.O. ,  Thrissur -  680655  

 

PCB/TSR/MSW/3/2002                   Date: 10.06.2021
      

 

From 

 The Environmental Engineer 

To 

          The  Secretary, 

          Thrissur Corporation, Thrissur 

 

Sub: - O.A. No. 100/ 2021 of  the Hon'ble NGT, Southern Zone, Chennai. 

Ref:- 1.  Letter no. DCTSR/3694/2021-C4 dated 1/6/2021 of the District Collector     

         2. That office letter No. PH4/17749/13 dated 2.06.2021 

 

Sir, 

 

 This has reference to the letter referred (1) above (copy enclosed) 

received from the District collector, enclosing the reports of your office dated 

19.05.2021 and 22.05.2021wherein it is stated that one Mr. Raghunath who has 

entered into a contract with the Thrissur corporation to process non-recyclable 

waste, transported the waste of Thrissur Corporation and dumped it in a land 

near Anamalai, Tamil Nadu.  Also as per your report, 1225840 kg of waste of 

the corporation has already been removed by the contractor during the period 

3/2020 to 11/2020. 

             

        The copy of the agreement between the corporation and Mr. Raghunath 

was received in this office vide letter referred (2) above. The agreement was 

made on 14.09.2020 and the same was for processing unsegregated waste and 

partially burnt waste, in the land owned/ taken on lease by the contractor. The 

contractor has also submitted an affidavit as to the process adopted for the 

treatment and disposal of the waste. 

 

            It is regretted to note that you failed to seek a consultation with the 

Board before entering into the agreement. It is understood that the contractor 

has not provided any facilities for processing the waste, but has taken the waste 

outside the corporation and has dumped it in various lands. You have not 

verified whether the waste was being handled as per the provisions of the Solid 
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Waste Management, Rules, 2016 and also whether the company is having any 

facility as per the affidavit submitted and also whether it is having the consent 

from the Board.  Moreover the responsibility of the segregation of the waste and 

the transportation of the waste to the processing facility is vested with the local 

body as per the rules. 

     It is observed that the Corporation has violated the rules 15(r) and 

15(zh) of the Solid Waste Management, Rules, 2016 by not being responsible 

for the transport of the waste, not ensuring adequate processing of the waste and 

hence is responsible for the dumping of mixed waste in the land outside the 

corporation limits. You are hereby directed  to offer explanation for the 

violation of the above rules within 7 days of receipt of this letter. 

Enclosure:-As above     
 Copy to :-   (1)  The Chairman 
                     (2) The Member secretary
                     (3)The Chief Environmental Engineer, Regional Office, Ernakulam    

 Yours faithfully, 

 ENVIRONMENTAL ENGINEER 

SUSEELA NAIR V A Digitally signed by SUSEELA NAIR V A 
Date: 2021.06.10 16:28:26 +05'30'
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